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TH E  MINISTER O F  S TA TE  O F TH E  
MINISTRY O F  TEXTILES (SHRI ASHOK 
G EH LO T): (a) and (b). Recently, an under
standing has been reached between India 
and USA regarding the access levels for 
India's textiles and clothing products in the 
US market for 1992. Under this Agreement, 
cotton sweaters falling under GAT 345 has 
been shifted from Group-ll to Group-1 and a 
quota level of 120,000 dozen pcs for 1992 
with an annual growth of 7% has been pre
scribed. This represents a substantial in
crease over the actual exports of 1991.

Inflow of Sri Lankan Currency in Tamil 
Nadu

4821. SHRI R. SRIDHARAN: Will the 
Minister of FINANCE be pleased to state:

(a) whether the Union Government are 
aware of the alleged increase in the flow of 
Sri Lankan currency into Tamil Nadu and 
utilisation thereof in real estate business 
there;

(b) if so, the details thereof;

(c) whether the Government have con
ducted or propose to conduct investigation 
in this regard; and

(d) if so, the details thereof?

TH E  MINISTER O F  S TA TE  IN TH E  
MINISTRY O F  FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) No such inflow and 
utilisation of Sri Lankan currency in real 
estate business has come to notice.

(b) to (d). Do not arise.

Restoration of Seniority in AFHQ Civil 
Service

4822. SHRI PHOOL CHAND VERMA: 
Will the Minister of DEFEN CE be pleased to 
state:

(a) whether the seniority of staff in differ
ent grades of AFHQ  civil service has been 
restored in view of the Supreme Court Judge
ment of 1989;

(b) if not, the reasons for inordinate 
delay in implementation of the judgement; 
and

(c) when it is likely to be implemented?

TH E  MINISTER O F  D EFEN CE (SHRI 
SHARAD PAWAR): (a) to (c). The Supreme 
Court vide judgement delivered on 21 Feb. 
89 in Civil Appeals Nos. 4133-34/84, filed by 
Shri DP Sharma & others and Shri S.C. 
Aggarwal & others, had taken the view that 
the seniority, in the grade of LDC, of the 
petitioners should be determined on the basis 
of their length of service irrespective of their 
date of confirmation. Accordingly, action to 
revise the seniority in respect of the 13«4 
individuals, who were the original petitioners 
before the Delhi High Court, was immedi
ately initiated. However, before orders relat
ing to consequential benefits arising out of 
the revision of seniority could be issued, the 
Supreme Court delivered another judgement 
on 9 Jan. 91, in Writ Petition No. 493/90 filed 
by Shri. R.K. Khosla and others, widely en 
larging the scope of the 1989judgement and 
making it applicable to all the similarly placed 
employees. This has rendered the earlier 
review of seniority more or less inoperative.

2. Implementation of the 
judgement delivered in
1989, as enlarged in 1991, 
is a massive task involv
ing revision of seniority of 
thousands of employees 
over a period of approxi
mately 40 years. While 
arrangements have been 
made for expeditious 
implementation of the 
Court's orders, consider
ing the magnitude of the


